FIR No. 887/2020
PS. K.khas
U/s 392/411 IPC
State v Shiv Gupta
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Shiv Gupta
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case who has nothing to do with the commission of alleged
offence. It is further stated accused was arrested on 03.12.2020 and that investigation
is complete, there are no chances of accused absconding or tampering with evidence
and no fruitful purpose shall be served by keeping the accused in custody with
request to grant bail to the accused.
Ld. APP for state has strongly opposed the bail application under
consideration. Reply filed to the present application filed and perused. It is stated that
allegations against the accused are very serious, there is apprehension that if accused
is released on bail, he may tamper the evidence, intimidate/influence the witness and
jump the bail.
After considering the entire facts and circumstances of the case,
including the nature of allegations involved in this case and the antecedents of the
accused, court is of the view that accused is not entitled to the concession of bail at
this stage. Consequently, bail application under consideration is dismissed.
Copy of this order be sent to all concerned quarters through e-mode and
concerned Jail Superintendent for being delivered it to accused.
Copy dasti.
signed
NITISH byDigitally
NITISH
KUMAR KUMAR SHARMA
Date: 2020.12.24
SHARMA 15:02:07 +05'30'

(Nitish Kumar Sharma)
MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 812/2020
PS. K.khas
U/s 25/54/59 Arms Act
State v Akash @ Lomdi
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Akash @ Lomdi
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld counsel for accused/applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 18.10.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the I0 wherein he had also opposed the
application.
After considering the respective arguments, the fact that recovery has
already been afected,period of custody and perusing the record this court of view that
no fruitful purpose will be served by keeping the accused in judicial custody any
longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
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(Nitish Kumar Sharma)
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FIR No. 268/2020
PS. Shastri Park
U/s 356/379/34 IPC
State v Aman Deval
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Aman Deval
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 15.05.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the 10 wherein he had also opposed the
application.
After considering the respective arguments, period of custody and
perusing the record this court of view that no fruitful purpose will be served by
keeping the accused in judicial custody any longer pending investigation/trial. After
considering the entire facts and circumstances of the case, accused is admitted to bail
upon furnishing a personal bond for a sum of Rs. 15,000/- with one surety of like
amount subject to the following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;

:2:
iv) That in case of change of his residential address, he shall intimate the
court about the same;
v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
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(Nitish Kumar Sharma)
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FIR No. 485/2020
PS. Shastri Park
U/s 392/34 IPC
State v Rohit @ monu @ sonu
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Rohit
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 12.11.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the 10 wherein he had also opposed the
application.
After considering the respective arguments, period of custody, age of
applicant and perusing the record that recovery has already been affected, this court is
of view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;
iv) That in case of change of his residential address, he shall intimate the
court about the same;

v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
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(Nitish Kumar Sharma)
MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 252/2020
PS. Gokalpuri
U/s 379/411/34 IPC
State v Sufiyan
24.12.2020
This is an application for bail u/s 437 CrPC for accused Sufiyan
Proceedings conducted through Video-Conferencing.
Present:
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely
implicated in the present case who has nothing to do with the commission of alleged
offence. It is further stated that investigation is complete, there are no chances of
accused absconding or tampering with evidence and no fruitful purpose shall be
served by keeping the accused in custody with request to grant bail to the accused.
Ld. APP for state has strongly opposed the bail application under
consideration. Reply filed to the present application filed and perused. It is stated that
allegations against the accused are very serious, there is apprehension that if accused
is released on bail, he may jump the bail as he was taken into custody on 17.12.2020
after being released on interim bail on 03.05.2020 which was extended from time to
time till 02.12.2020.
After considering the entire facts and circumstances of the case,
including the nature of allegations involved in this case and the fact that the accused
did not surrender on 02.12.2020, court is of the view that accused is not entitled to the
concession of bail at this stage. Consequently, bail application under consideration is
dismissed.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
Copy dasti.
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(Nitish Kumar Sharma)
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FIR No. 23547/2020
PS. Gokalpuri
U/s 379/411/34 IPC
State v Johny
24.12.2020
This is an application for bail u/s 437 CrPC for accused Johny
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.

Present:

It is stated by the counsel for accused that accused has been falsely
implicated in the present case who has nothing to do with the commission of alleged
offence. It is further stated accused is in custody since 25.11.2020 and that
investigation is complete, there are no chances of accused absconding or tampering
with evidence and no fruitful purpose shall be served by keeping the accused in
custody with request to grant bail to the accused.
Ld. APP for state has strongly opposed the bail application under
consideration. Reply filed to the present application filed and perused. It is stated that
accused was arrested in some other FIR and the bike of the complainant was found
from his possession. It is stated that allegations against the accused are very serious,
there is apprehension that if accused is released on bail, he may tamper the evidence,
intimidate/influence the witness and jump the bail.
After considering the entire facts and circumstances of the case,
including the nature and seriousness of allegations involved in this case and the
antecedents of the accused, court is of the view that accused is not entitled to the
concession of bail at this stage. Consequently, bail application under consideration is
dismissed.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
Copy dasti.
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FIR No. 00535/2020
PS. Gokalpuri
U/s 379/411 IPC
State v Ashok @ Golu
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Ashok
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Counsel for applicant.
It is noticed that the present applicant accused has already been granted

bail by this court in the present FIR. Application is thus dismissed being infructuous.

(Nitish Kumar Sharma)
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MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 27432/2020
PS. Gokalpuri
U/s 379/411 IPC
State v Shanu
24.12.2020
This is an application for bail u/s 437 CrPC for accused Shanu
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

Present:

Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely
implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 23.10.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the I0 wherein he had also opposed the
application.
After considering the respective arguments, period of custody and
perusing the record, this court of view that no fruitful purpose will be served by
keeping the accused in judicial custody any longer pending investigation/trial. After
considering the entire facts and circumstances of the case, accused is admitted to bail
upon furnishing a personal bond for a sum of Rs. 15,000/- with one surety of like
amount .Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
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(Nitish Kumar Sharma)
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FIR No. 484/2020
PS. Gokalpuri
U/s 25/54/59 Arms Act
State v Shanu
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Shanu
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld counsel for accused/applicant.
It is noticed that applicant has already been released on bail in the

present FIR by this court. The Application is thus dismissed being infructuous.

(Nitish Kumar Sharma)
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MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 482/2020
PS. Gokalpuri
U/s 356/379/411/34 IPC
State v Sunny
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Sunny
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 20.10.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody as chargesheet has already been filed with request to
grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the JO wherein he had also opposed the
application.
After considering the respective arguments, period of custody and the
fact that chargesheet has already been filed and trial will take its time, this court of
view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;

iv) That in case of change of his residential address, he shall intimate the
court about the same;
v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to all the concerned quarters through e-mode
and concerned Jail Superintendent for being delivered it to accused.
Copy Dasti.
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(Nitish Kumar Sharma)
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FIR No. 890/2020
PS. Khajuri Khas
U/s 279/337 IPC
State v Rajeev
24.12.2020

Present:

This is an application for release of vehicle Dl 1L U 3603 on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Reply filed by the I0 . Same is taken on record.
The vehicle is no more required for the purpose of investigation.
Instead of releasing the vehicle on superdari, I am of the considered

view that the vehicle has to be released as per directions of Hon'ble High Court of
Delhi in case titled as Manjit Singh Vs. State Crl. M.C. 4485/2013 decided on
10.09.2014 wherein it has been held that:
"Vehicles involved in an offence may be released to the rightful owner
after preparing detailed panchnama; taking photographs of the vehicle, valuation
report, and a security bond.
The photographs of the vehicle should be attested countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the
trail. The panchnama and photographs alongwith the valuation report should suffice
for the purposes of evidence.
Return of vehicles and permission for sale thereof should be the general
norm rather than the exception.
If the vehicle is insured, the court shall issue notice to the owner and the
insurance company for disposal of the vehicle. If there is no response or the owner
declines to take the vehicle or informs that it has claimed insurance/released its right
in the vehicle to the insurance company and the insurance company fails to take
possession of the vehicle, the vehicle may be ordered to be sold in auction.

Contd
-2If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction."
Considering the facts and circumstances and law laid down by Hon'ble
High Court, the vehicle in question bearing registration no. Dl 1L U 3603 be released
to the applicant on furnishing security bond/indemnity bond as per valuation report of
the vehicle. SHO concerned is directed to get the valuation of the vehicle done prior
to releasing the same to the applicant as per directions of the Hon'ble High Court.
Coloured photographs of the vehicle be taken and Panchnama of the vehicle in
question be also prepared as per above mentioned judgment. The photographs of the
vehicle shall also be attested and countersigned in the manner stated above.
Copy of this order be given dasti to the applicant.
Panchnama alongwith photographs, valuations report etc. shall be filed
in the court along with the final report.
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(Nitish Kumar Sharma)
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FIR No. 891/2020
PS. Shastri Park
U/s 394/411/34 IPC
State v Amir
24.12.2020

Present:

This is an application for release of mobile on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

The present application for release of Mobile phone make RedMi on
superdari has been filed by the applicant. It is stated by the applicant that he is the
owner of the above said mobile phone with request to release the same to him on
superdari.
Reply has been filed wherein it is stated that accused was apprehended
along with the above said stolen mobile phone and there is no objection for the
release of said mobile phone on superdari.
Heard.
In these circumstances the aforesaid mobile be released to the applicant
subject to the following conditions:
Mobile phone be released to its owner only subject to furnishing of
1.
superdarinama to the satisfaction of the concerned SHO/IO.
I0 shall prepare detailed panchnama also mentioning the colour, make, owner
2.
and other necessary details of the mobile phone.
I0 shall take the colour photographs of the mobile phone from different angles.
3.
The photographs should be attested and counter signed by the complainant,
4.
accused and the applicant;
IO shall get the mobile phone value from a proper valuer and shall take a
5.
valuation report in this regard from the valuer.
Copy of this order be given dasti to the applicant.
Copy of this order be also sent to SHO concerned for compliance.
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(Nitish Kumar Sharma)
MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 591/2020
PS. Shastri Park
U/s 356/379 IPC
State v Unknown
24.12.2020
This is an application for release of mobile on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

Present:

The present application for release of Mobile phone make REDMi 6Aon
superdari has been filed by the applicant. It is stated by the applicant that he is the
owner of the above said mobile phone with request to release the same to him on
superdari.
Reply has been filed wherein it is stated that there is no objection for the
release of said mobile phone on superdari.
Heard.
In these circumstances the aforesaid mobile be released to the applicant
subject to the following conditions:
1.

Mobile phone be released to its owner only subject to furnishing of

superdarinama to the satisfaction of the concerned SHO/IO.
2.

I0 shall prepare detailed panchnama also mentioning the colour, make, owner

and other necessary details of the mobile phone.
3.

I0 shall take the colour photographs of the mobile phone from different angles.

4.

The photographs should be attested and counter signed by the complainant,

accused and the applicant;
5.

I0 shall get the mobile phone value from a proper valuer and shall take a

valuation report in this regard from the valuer.
Copy of this order be given dasti to the applicant.
Copy of this order be also sent to SHO concerned for compliance.
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FIR No. 31018/2020
PS. Khajuri Khas
U/s 379/411 IPC
State v Unknown
24.12.2020

Present:

This is an application for release of vehicle UP 19 J 9693 on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Reply filed by the I0 . Same is taken on record.
The vehicle is no more required for the purpose of investigation.
Instead of releasing the vehicle on superdari, I am of the considered

view that the vehicle has to be released as per directions of Hon'ble High Court of
Delhi in case titled as Manjit Singh Vs. State Cr1. M.C. 4485/2013 decided on
10.09.2014 wherein it has been held that:

"Vehicles involved in an offence may be released to the rightful owner
after preparing detailed panchnama; taking photographs of the vehicle, valuation
report, and a security bond.
The photographs of the vehicle should be attested countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the
trail. The panchnama and photographs alongwith the valuation report should suffice
for the purposes of evidence.
Return of vehicles and permission for sale thereof should be the general
norm rather than the exception.
If the vehicle is insured, the court shall issue notice to the owner and the
insurance company for disposal of the vehicle. If there is no response or the owner
declines to take the vehicle or informs that it has claimed insurance/released its right
in the vehicle to the insurance company and the insurance company fails to take
possession of the vehicle, the vehicle may be ordered to be sold in auction.
Contd

-2If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction."
Considering the facts and circumstances and law laid down by Hon'ble
High Court, the vehicle in question bearing registration no. UP 19 J 9693 be released
to the applicant on furnishing security bond/indemnity bond as per valuation report of
the vehicle. SHO concerned is directed to get the valuation of the vehicle done prior
to releasing the same to the applicant as per directions of the Hon'ble High Court.
Coloured photographs of the vehicle be taken and Panchnama of the vehicle in
question be also prepared as per above mentioned judgment. The photographs of the
vehicle shall also be attested and countersigned in the manner stated above.
Copy of this order be given dasti to the applicant.
Panchnama alongwith photographs, valuations report etc. shall be filed
in the court along with the final report.
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(Nitish Kumar Sharma)
MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 563/2020
PS. Shastri Park
U/s 356/379/34 IPC
State v Unknown
24.12.2020

Present:

This is an application for release of mobile on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

The present application for release of Mobile phone make Samsung
Galaxy J7 on superdari has been filed by the applicant. It is stated by the applicant
that he is the owner of the above said mobile phone with request to release the same
to him on superdari.
Reply has been filed wherein it is stated that there is no objection for the
release of said mobile phone on superdari.
Heard.
In these circumstances the aforesaid mobile be released to the applicant
subject to the following conditions:
1.
Mobile phone be released to its owner only subject to furnishing of
superdarinama to the satisfaction of the concerned SHO/IO.
2.
IO shall prepare detailed panchnama also mentioning the colour, make, owner
and other necessary details of the mobile phone.
3.
JO shall take the colour photographs of the mobile phone from different angles.
4.
The photographs should be attested and counter signed by the complainant,
accused and the applicant;
5.
IO shall get the mobile phone value from a proper valuer and shall take a
valuation report in this regard from the valuer.
Copy of this order be given dasti to the applicant.
Copy of this order be also sent to SHO concerned for compliance.
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(Nitish Kumar Sharma)
MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 495/2017
PS. Khajuri Khas
U/s 279/337 IPC
State v Deepak
24.12.2020

Present:

Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
At request of Ld. Counsel, put up for 07.01.2021.

(Nitish Kumar Sharma)
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MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 08/2016
PS. G.puri
U/s 379/356 IPC
State v .Rahis
24.12.2020

Present:

This is an application for issuance of production warrant.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
None for applicant.
No one joined the proceedings on behalf of applicant.
Put up for 08.01.2021.

(Nitish Kumar Sharma)
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MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 160/2020
PS. Shastri Park
U/s 392/411/34 IPC
State v Rajesh Sharma
24.12.2020

Present:

This is an application for releasing the accused on personal bond.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
None for applicant.
None joined from the side of applicant.
Put up for 08.01.2021
(Nitish Kumar Sharma)
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MM(03)/North East/KKD Court/Delhi
24.12.2020

FIR No. 564/2020
PS. Shastri Park
U/s 356/379/34 IPC
State v Mohd Salman
24.12.2020

Present:

This is an application for release of articles seized in Personal Search.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
It is stated by the applicant that certain articles as Jama Talashi articles as

mentioned in the present application were recovered from his possession at the time
of his arrest during search with request to release the same to him.
Reply to the said application filed wherein it is stated that there is no
objection for the release of jama talashi articles to the applicant.
Heard. Perused.
Considering the facts and circumstances and submissions made, the
Jama Talashi article is ordered to be released to the applicant as per his personal
search memo against receipt and after proper verification.
Application stands disposed of.
Copy of order be given dasti.
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(Nitish Kumar Sharma)
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FIR No. 22/2019
PS. Shastri Park
U/s 379 IPC
State v Unknown
24.12.2020

Present:

This is an application for release of mobile on superdari.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

The present application for release of Mobile phone make OPPO on
superdari has been filed by the applicant. It is stated by the applicant that he is the
owner of the above said mobile phone with request to release the same to him on
superdari.
Reply has been filed wherein it is stated that there is no objection for the
release of said mobile phone on superdari.
Heard.
In these circumstances the aforesaid mobile be released to the applicant
subject to the following conditions:
Mobile phone be released to its owner only subject to furnishing of
1.
superdarinama to the satisfaction of the concerned SHO/IO.
I0 shall prepare detailed panchnama also mentioning the colour, make, owner
2.
and other necessary details of the mobile phone.
3.
I0 shall take the colour photographs of the mobile phone from different angles.
The photographs should be attested and counter signed by the complainant,
4.
accused and the applicant;
5.
JO shall get the mobile phone value from a proper valuer and shall take a
valuation report in this regard from the valuer.
Copy of this order be given dasti to the applicant.
Copy of this order be also sent to SHO concerned for compliance.
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FIR No. 041237/2017
PS. G.Puri
U/s 379 IPC
State v Unknown
24.12.2020
This is an application for releasing the vehicle DL-5CN-3990 on
Superdari
Present:

Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

As per reply, some time is sought to bring the motorcycle from PS
Sambal. It is noticed that even on the last date of hearing, some time was sought on
the similar grounds.
It is directed that concrete reply be filed positively on the next date of
hearing.
Copy be sent to IO/SHO for information and strict compliance.
Put up for 04.01.2021.
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FIR No. 000526/2020
PS. Shastri Park
U/s 379 IPC
State v Unknown
24.12.2020

Present:

This is an application for releasing mobile on Superdari
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
The present application for release of Mobile phone on superdari has

been filed by the applicant. It is stated by the applicant that he is the owner of the
above said mobile phone with request to release the same to him on superdari.
Reply has been filed wherein it is stated that there is no objection for the
release of said mobile phone on superdari.
Heard.
In these circumstances the aforesaid mobile be released to the applicant
subject to the following conditions:
1.

Mobile phone be released to its owner only subject to furnishing of

superdarinama to the satisfaction of the concerned SHO/IO.
2.

IO shall prepare detailed panchnama also mentioning the colour, make, owner

and other necessary details of the mobile phone.
3.

I0 shall take the colour photographs of the mobile phone from different angles.

4.

The photographs should be attested and counter signed by the complainant,

accused and the applicant;
5.

IO shall get the mobile phone value from a proper valuer and shall take a

valuation report in this regard from the valuer.
Copy of this order be given dasti to the applicant.
Copy of this order be also sent to SHO concerned for compliance.
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FIR No. 149/2014
PS. G.Puri
U/s 328/379/34 IPC
State v Unknown
24.12.2020

Present:

This is an application for cancellation of endorsement.
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
At request, put up for 20.01.2021.
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FIR No. e200/2020
PS. K.khas
U/s 379/411/34 IPC
State v Fakhre Alam
24.12.2020
This is 2nd application for bail u/s 437 CrPC for accused Fakhre Alam
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.

Present:

Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely
implicated in the present case who has nothing to do with the commission of alleged
offence. It is further stated that investigation is complete, there are no chances of
accused absconding or tampering with evidence and no fruitful purpose shall be
served by keeping the accused in custody with request to grant bail to the accused.
Ld. APP for state has strongly opposed the bail application under
consideration. Reply filed to the present application filed and perused. It is stated that
this is

2nd

bail application and the previous bail application has already been

dismissed by this court on 15.12.2020. It is further stated that allegations against the
accused are very serious, there is apprehension that if accused is released on bail, he
may tamper the evidence, intimidate/influence the witness and jump the bail.
After considering the entire facts and circumstances of the case,
including the nature of allegations involved in this case and the antecedents of the
accused and the fact that there is no change in circumstances after dismissal of first
bail application, court is of the view that accused is not entitled to the concession of
bail at this stage. Consequently, bail application under consideration is dismissed.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
Copy dasti.
(Nitish Kumar Sharma)
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FIR No. 838/2020
PS. K.khas
U/s 25/54/59 Arms Act
State v Chand Malik
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Chand Malik
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Counsel for applicant
It is noted that the present applicant has already been granted bail by this

court in the present FIR on 19.12.2020. The present application is thus dismissed as
infructuous.
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FIR No. 771/2020
PS. K.khas
U/s 25/54/59 Arms Act
State v Pradeep
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Pradeep
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 30.09.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody as chargesheet has already been filed with request to
grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the JO wherein he had also opposed the
application.
After considering the respective arguments, period of custody and the
fact that chargesheet has already been filed and trial will take its time, this court of
view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;

iv) That in case of change of his residential address, he shall intimate the
court about the same;
v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to all the concerned quarters through e-mode
and concerned Jail Superintendent for being delivered it to accused.
Copy Dasti.
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FIR No. 001618/2020
PS. K.khas
U/s 379/411 IPC
State v Ravi Kumar
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Ravi Kumar
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that no
fruitful purpose will be served by keeping the accused in judicial custody as
chargesheet has already been filed with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the I0 wherein he had also opposed the
application.
After considering the respective arguments, period of custody and the
fact that chargesheet has already been filed and trial will take its time, this court of
view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending trial. After considering the entire facts and circumstances
of the case, accused is admitted to bail upon furnishing a personal bond for a sum of
Rs. 15,000/- with one surety of like amount subject to the following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;
iv) That in case of change of his residential address, he shall intimate the
court about the same;

v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to all the concerned quarters through e-mode
and concerned Jail Superintendent for being delivered it to accused.
Copy Dasti.
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FIR No. 544/2020
PS. Shastri Park
U/s 25 Arms Act
State v Naseem
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Naseem
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld counsel for accused/applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 16.11.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the I0 wherein he had also opposed the
application.
After considering the respective arguments, period of custody and
perusing the record this court of view that no fruitful purpose will be served by
keeping the accused in judicial custody any longer pending investigation/trial. After
considering the entire facts and circumstances of the case, accused is admitted to bail
upon furnishing a personal bond for a sum of Rs. 15,000/- with one surety of like
amount .Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
(Nitish Kumar Sharma)
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FIR No. 248/2020
PS. Shastri Park
U/s 356/379/34 IPC
State v Sameer
24.12.2020

Present:

This is an application for surrender-cum-bail for accused Sameer
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
At request of counsel, put up for 08.01.2021
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FIR No. 599/2020
PS. Shastri Park
U/s 356/379/411 IPC
State v Shubham Nandan
24.12.2020
This is an application for bail u/s 437 CrPC for accused Shubham Nandan
Present:

Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case who has nothing to do with the commission of alleged
offence. It is further stated that investigation is complete, there are no chances of
accused absconding or tampering with evidence and no fruitful purpose shall be
served by keeping the accused in custody with request to grant bail to the accused.
Ld. APP for state has strongly opposed the bail application under
consideration. Reply filed to the present application filed and perused. It is stated that
allegations against the accused are very serious and he has previous antecedents as
commission of one of the crimes i.e. in FIR 04/18 of PS Usmanpur was done during
the time when he was on parole, there is apprehension that if accused is released on
bail, he may tamper the evidence, intimidate/influence the witness and jump the bail.
After considering the entire facts and circumstances of the case,
including the nature of allegations involved in this case and the antecedents of the
accused, court is of the view that accused is not entitled to the concession of bail at
this stage. Consequently, bail application under consideration is dismissed.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
Copy dasti.
(Nitish Kumar Sharma)
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FIR No. 485/2020
PS. Shastri Park
U/s 392/34 IPC
State v Rohit @ monu @ sonu
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Rohit
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Arguments on the bail application heard. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 12.11.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody with request to grant bail to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the I0 wherein he had also opposed the
application.
After considering the respective arguments, period of custody, age of
applicant and perusing the record that recovery has already been affected, this court is
of view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;
iv) That in case of change of his residential address, he shall intimate the
court about the same;

v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to concerned Jail Superintendent for being
delivered it to accused.
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FIR No. 453/2020
PS. Shastri Park
U/s 392/34 IPC
State v Mohd. Sajid
24.12.2020

Present:

This is an application for bail u/s 437 CrPC for accused Mohd. Shazid
Proceedings conducted through Video-Conferencing.
Ld. APP for State.
Ld. Counsel for applicant.
Heard on the above said application. Perused.
It is stated by the counsel for accused that accused has been falsely

implicated in the present case, who has nothing to do with the alleged offence. It is
stated that nothing was recovered from the possession of the accused. It is further
stated that accused is only earning member in the family. It is further stated that
accused is in JC since 24.09.2020 and no fruitful purpose will be served by keeping
the accused in judicial custody as chargesheet has already been filed with request to
grant b.4il to the accused.
Ld. APP for state has opposed the bail application under consideration.
Reply has also been filed by the 10 wherein he had also opposed the
application.
After considering the respective arguments, period of custody and the
fact that chargesheet has already been filed and trial will take its time, this court of
view that no fruitful purpose will be served by keeping the accused in judicial
custody any longer pending investigation/trial. After considering the entire facts and
circumstances of the case, accused is admitted to bail upon furnishing a personal
bond for a sum of Rs. 15,000/- with one surety of like amount subject to the
following conditions:i) That the applicant shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the facts of the case so
as to dissuade him to disclose such facts to the court or to any other authority;
ii) That he shall not indulge into similar offence or any other offence in
the event of release on bail;
iii) That he shall not tamper with evidence in any manner;

iv) That in case of change of his residential address, he shall intimate the
court about the same;
v) That he shall regularly appear before the court on each and every date
of hearing; and
vi) That he shall not leave the territory of the Union of India without
prior permission of the court.
Application stands disposed off.
Copy of this order be sent to all the concerned quarters through e-mode
and concerned Jail Superintendent for being delivered it to accused.
Copy Dasti.
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